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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 954/2019

In the matter of:

Ajit Narayan ...Applicant

Versus

Govt. of NCT of Delhi ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO ORDER DATED
08.12.2021.

. That this Hon'ble Tribunal took up the above referred matter on 01.11.2019
and was pleased to direct the Deputy Commissioner (North) and DPCC to
take action against illegal running of welding by Shyam Welding Works
engaged in sheet cutting for making house windows and shutting of steel
material and grinding in residential area at DDA Market, Sector 1, Rohini,
Delhi-110085.

. That an inspection of the site was carried out on 24.12.2021 of the site.
During the inspection no welding work was observed in the premises.
However, “Munna The Vaishno Dhaba” was being operating on the same

premises. Copy of the inspection report is enclosed herewith as ANNEURE-

1 and 2. Following deficiencies were found during the inspection:
a. Unit found operating in the activity of Restaurant (with 8 persons
seating capacity)/ Take away without having valid consent from

DPCC.

b. Oil and Grease Trap was not installed.
¢. Hood and Suction arrangement is not provided. %M

/
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3. That, DPCC issued show cause notice on 18.02.2022 for Environmental
Damages Compensation to “Munna The Vaishno Dhaba” for imposing of

EDC of Rs. 25,000/- and closure of the unit due to the deficiencies found

during the inspection.

4. That the dhaba owner not submitted any response to the show cause
notices, so both the show cause notices were confirmed vide direction
dated 25.04.2022. Copies of the direction dated 25.04.2022 are enclosed
herewith as ANNEXUE-3 (Colly).

5. That, Delhi Jal Board vide its letter dated 21.05.2022 provided
compliance report to DPCC w.r.t direction of DPCC dated 25.04.2022.

Copy of the compliance report of Delhi Jal Board is enclosed herewith as

ANNEXUE-4.

6. That, Dhaba owner submitted the EDC to DPCC and asked time of 60
days for compliance of provisions of the Air (Prevention and Control of
Pollution) Act, 1981 and Water (Prevention and Control of Pollution) Act,
1974 and submission of Consent application to DPCC. As and when
compliance received from the Dhaba owner, further action will be

initiated.

The present action taken report may kindly be taken on record.

a en@mar)

Sr. Environmental Engineer
Dated:- Zjl ! l’),j

Place:- Delhi
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F. No. DPCC/CMC-I2022 | Rpm- T Dated: %< {cq } 157 A

Subject: Directions for closure u/s 31(A) of the Air (Prevention & Control of Pollution) Act,
1981 and u/s 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974, as
amended to date.

And whereas, Central Pollution Control Board has delegated all its powers and functions under
the Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention &
Control of Pollution) Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981
vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Control of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, that no person without the previous consent of the DPCC shall establish or
take any steps to establish any industry, operation or process or any treatment and disposal
system an extension or addition thereto, which is likely to discharge sewage or trade effluent into
a stream or well or sewer or on land or operate any industrial plant in air pollution control area.

And whereas, you Shri Munna, Munna The Vaishno Dhaba Avantika Sector-1, Rohini,
Delhi-110085 (herein after referred as addressee) found operating and engaged in the activity of
Restaurant/Take away. -

And whereas, an inspection of your unit was conducted by the officials of DPCC on
94.12.202 1and the observations/deficiencies found during inspection are as follows:

1. Unit found operating in the activity of Restaurant/Take Away without having valid
consent from DPCC.

2. Oil and Grease Trap was not installed.

3. Hood and Suction arrangement is not provided.

And whereas, Show Cause Notices were issued to you on 18.02.2022 for imposing
Environmental Damage Compensation of Rs. 25,000/- (Rs. Twenty Five Thousands only) and
for closure ws 31(A) of the Air (Prevention & Control of Pollution) Act, 1981 and u/s 33 (A) of
the Water (Prevention & Control of Pollution) Act, 1974 as amended to date.

And whereas, you (the addressee) have not submitted any reply to the said Show Cause Notices
till date.

And whereas, your case was taken up by the Competent Authority in Delhi Pollution Control
Committee and decided to issue Directions for closure w/s 33(A) of Water (Prevention and
Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control of Pollution) Act,
1981 as amended to date.

Now therefore in exercise of powers conferred upon it, under the provisions of said acts as
amended to date, hereby issue the following directions:

e That you (the addressee) shall close all operation of the said unit with immediate effect.

o That the concerned authority in Tata Power Delhi Distribution Limited (TPDDL) shall
disconnect the electricity/power supply of the said unit and cancel the permission of DG set
(if any) of the said unit with immediate effect.

Cont..




e That the concerned authority in DJB shall disconnect the water supply connection of the said
unit with immediate effect.

e That the concerned SDM shall close the said unit with immediate effect.

e That the concerned authority in MCD shall cancel the permission/license for the operation of
the said unit (if any) with immediate effect.

22

You shall be liable for penal action under the provisions of the u/s 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981 and ws 33 (A) of the Water (Prevention & Control of Pollution)
Act, 1974 as amended to date in case of violation of above said directions.

This is being issued as per the approval of the Competent Authority of Delhi Pollution Control
Committee.

SEEVCMC — 111

To,

Shri Munna,

Munna The Vaishno Dhaba
Avantika Sector-1, Rohini,
Delhi-110085

Copy for necessary compliance to:

1. The General Manager (Commercial), Tata Power Delhi distribution Limited, Cencare
Building Opposite C-2 Block Near Keshav Mahavidyalaya, Lawrence Road Keshav Puram,
Delhi, 110035 — with directions to disconnect the electricity/power supply of the said unit
with immediate effect & send the compliance report to this office within 15 days.

2. The Member (Water), Delhi Jal Board, Varunalaya Phase-II, Jhandewalan, New Delhi-
110055 with directions to disconnect water supply connection to said unit (if any) with
immediate effect & send the compliance report to this office within 15 days of issuance of
these directions.

3. The Deputy Commissioner, NDMC, Office of Deputy Commissioner, A-1, Block, Keshav
Puram, Delhi-110035 —with directions to cancel the permission/license for the operation of
said unit (if any) with immediate effect& send the compliance report to this office within 15
days.

4. The Sub Divisional Magistrate (Rohini) DC office complex Kanjhawala, Delhi-110081- to
ensure the effective closure of the Addressee with immediate effect and send the compliance

report within 15 days.

5. Master File (CMC-III).
EE, CMC ~1I11

w\‘f/
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F. No. DPCC/CMC-111/2022 \:5 ~ 37 Dated: L [o! /J—-ZSI/L
Subject: Directions for Environmental Damages Compensation u/s 31(A) of the Air

(Prevention &Control of Pollution) Act, 1981 and u/s 33 (A) of the Water (Prevention & Control of
Pollution) Act, 1974 as amended to date.

And whereas, Central Pollution Control Board has delegated all its powers and functions under
the Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control
of Pollution) Act, 1981 in respect of Union Territory of Delhi to Delhi Pollution Control
Committee.

And whereas, the whole Union Territory of Delhi has been declared as an Air Pollution Control
area, under sub section (I) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981
vide notification no. GSR 106 (E) dated 20.02.1987.

And whereas, it is mandatory provision under section 21/22 of the Air (Prevention & Contro! of
Pollution) Act, 1981 that no person without the previous consent of the DPCC shall establish or
operate any industrial plant in air pollution control area.

- And whereas, it is a mandatory provision under u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, that no person without the previous consent of the DPCC shall establish or
take any steps to establish any industry, operation or process or any treatment and disposal system
an extension or addition thereto, which is likely to discharge sewage or trade effluent into a
streamn or well or sewer or on land or operate any industrial plant in air pollution control area.

And whereas, you Shri Munna, Munna The Vaishno Dhaba Avantika Sector-1, Rohini,
Delhi-110085 (herein after referred as addressee) found operating and engaged in the activity of
Restaurant/Take away.

And whereas, an inspection of your unit was conducted by the officials of DPCC on
24.12.2021and the observations/deficiencies found during inspection are as follows:

1. Unit found operating in the activity of Restaurant/Take Away without having valid
consent from DPCC.

2. Oil and Grease Trap was not installed.

3. Hood and Suction arrangement is not provided.

And whereas, Show Cause Notices were issued to you on 18.02.2022 for imposing Environmental
Damage Compensation of Rs. 25,000/~ (Rs. Twenty Five Thousands only) and for closure u/s
31(A) of the Air (Prevention & Control of Pollution) Act, 1981 and w/s 33 (A) of the Water
(Prevention & Control of Pollution) Act 1974 as amended to date.

And whereas, you (the addressee) have neither submitted any reply to the said Show Cause
Notices nor deposited aforementioned EDC till date. '

Cont..
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Now therefore the Competent Authority in Delhi Pollution Control Committee in exercise of
powers conferred upon it u/s 31(A) of the Air (Prevention & Control of Pollution) Act, 1981
and u/s 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 as amended to
date, has decided and keeping in view the ‘Polluter Pays’ Principle to issue the following

© directions;-

1. That you @#¥e  directed to deposit the Environmental Compensation of Rs. 25,000/-
(Rs. Twenty Five Thousands only) within 15 days of issuance of these directions.

MC-III

This is being issued as per the approval of Competent Authority, DPCC.

To,

Shri Munna,
Munna The Vaishno Dhaba
Avantika Sector-1, Rohini,
Delhi-110085

Copy to: Master File (CMC-III).
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PH: 27514613; Email- shivchauhanl1964@gmail.com

“STOP CORONA; Wear Mask, Follow Phvsical distancing, Maintain Hand Hygiene”

No: - DJB/AEE (M)-6/2022/135-138 Dated- 21/05/2022
To, ' " Delhi Poligh

/ i QHU
SEE (CMC)-III, DPCC, )/l/é ] CA~—e 1t Dairy No......}...)...

Deptt of Environment, sy
2 5 May 0%

....................

Kashmere Gate, Delhi-06. } rvenssen AL

Sub: Direction for closure u/s 33 (A) of the water (Prevention & control of Pollution ) Act, 1974,
Ref: - F.No- DPCC/CMC-I11/2022/80-85, Dated- 25/04/2022.

Sir,

In reference to your above-mentioned letter, it is informed that the water supply connection at Munna The

Vaishno Dhaba, Avantika, Sector-1, Rohini, Delhi-110085 has been disconnected.

Submittted for kind information Please.

Sd/-
Assistant Executive Engineer (M)-6

Copy to: -
1. The Member (water): for kind information pl.
2. ACE (M)-3
3. Office Copy .

- Assistant Exei@% (M)-6

5o CHAUHAN

AEE (M-8
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